\ 2321 TEM NO. 40 COURT NO. 6 SECTION 11
SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl.) No(s). 7950/2014
(Arising out of i mpugned final j udgnent and order dat ed
02/ 05/ 2014 in CRLA No. 361/ 1992 passed by the Hi gh Court
Judi cature at All ahabad)

MJUJAMM L & ANR Petitioner(s)
VERSUS
STATE OF U. P. Respondent ( s)
(with appl n. (s) for bai | and del etion of petitioner no.
fai zul hasan and exenption from filing OT. and i mpl eadnent

permi ssion to file additional docunents and office report)
Date : 24/03/2017 This petition was called on for hearing today.
CORAM : HON&#39; BLE MR. JUSTI CE PI NAKI CHANDRA GHOSE
HON&#39; BLE MR. JUSTI CE ROHI NTON FALI NARI MAN
Petitioner(s) M. Salnman Khurshid, Sr. Adv.
Intiaz Ahmed, Adv.
Pi yush Sharma, Adv.
. Naghma Intiaz, Adv.
Ahrmed Zar gham Adv.
Antony R Julian, Adv.
Azra Rehman, Adv.
For Ms. Equity Lex Associ ates
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Respondent (s) M. Abhisth Kumar, AOR
Raj esh Kumar Maurya, Adv.
M. Shakeel Ahnmed, AOR
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UPON hearing the counsel the Court made the follow ng
ORDER

Leave granted.

Li berty is granted to file additional docunents.
(R NATARAJAN) (SNEH LATA SHARMA)

Court Master Court Master



